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FRIDAY, JULY 2, 2004}ASADHA 11, 1926 

No. 342-1,-In exercise of the powers yèsted under Article 235 of the Constitut ion of ndia and all 
the otber powers vested with the Court in thËs behalf, th¢ High Court of Orissa do 

tollowing rules for ibspoction And supervisio of the subordinate Courts of the State by the High Court. 

Gazette 

NOTIFICATIONS 

The 24th June 2004 

1. "These rules may be called Tho Oriss� nspoction of Subordinate Courts (by the 
High Court) Rules, 2004". 

2.These rules shall come into förce with ímmediate effeot. 

3. These rules unless the conte Kt otherwise- rcqyires 

(i) "High Court meany tht High Court of orissa 

(ii) Chief Jostics: Inoans the Chief ustice of the High Court of Orissa 

(V) "Superior Court" 
District and Sessions Judge, 
Tribunals, except the Staty 
Chiof Judicial Magistrate. 

(iii) *Judge-in-charge" me¡ns the puisne Judge of the High Court kept in charge 
of a particuiar District or Districts or Judgeship. 

hercby make 

(iv) _ubordinate Courts' means the Courts oe District and Sessions Judges, 

A dditiona! District and ssions Judges, Court of Commissioner of Badowments, Court, 
of Chief Judicial Magistrate, the Special Courts including Tribunals and all other 

Courts established in the State presid�d over by Ofticers of the State Judici ary. 

noans the Court of District and Seasions Judge, Additional 
Court of Special Judgo, C. B. I, Special Judge (Vigillance). 

(vi) "Prescribed" means prescribcd by these rules 

(vii) "Schodule and AnneKu re" mosns 
theso rules, 

schedulo and annexure referrod to by 

ovor a Subordinate 
(viii) "Presiding Oficer' means the Judioial Officur presidiug 

Court or Tribunal in tho State cxCupt the State Admini strative Tribunal. 

(ix) Infornmation Sheet' meaus the pro forma prescribed undcr these rules 

(x) "Regist rar means the Regist rar (Inspection and Enquiry) of the High Court 

(xi) "Special Oicor'" mens the Spccial Oficer (Special Cell) of the Higç Court 

Adniaist rat/ve Tribunal, Family Courts and the Courts of 




























